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skagwati Din singh L .« .

Varsas

sunarintzngent of Post Of Lwces,
~ e . EY
3mnltanour DiVlclOﬂ,wul*an”” and others . . . Responasnts

Hon'ble Mr. Justice T,C.3rivastava,V.C.

Hon'ble Mr. V.K. Seth, Mamber (A)

( By Bon'ble Mr. Justice U.C.Srivastava,VC)

Failing to geﬁ annointment as EXtra D:partmental
Brahcb rost Master, which aooointment was given to the.
resmonﬁent no., 2, the applicant filed a writ petition
before the High Court and bv operatidn of law, it has bee
transferréd to this tribunal. It appears that the
svious incumbent proce=ded on Jeave and the anplicant
was annointed as Substltute in his place., The wvrevious

incumbent who was. his r931 brothar,
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The aprlicant centinu=d to work. The applications for thg
‘most ware invited and the apnlicant who was also aualifie

snbmitted an application, but instzad ot sel=acting the
k . DR

annlicant, the respondent/was selactad.

2. “According to the annlicant, he fulfils all

tha raguisite conditions and he has a Pakka House also ang

2 khas batter nlace than the respondent, y=t the

‘respondant was &$$GWQ§.0%Pde2
2, From thz counter-affidavit, it anpsars that the

rasnondeant has mnassed 3.A. Zxamination and h=2 has b2en

anpointad in nref=rsnce to th2 arplicant who was an

o
ey wen @/cwa,wheLeﬁkfdﬂauzqwﬁam{//
LX=ATIY Dersonpd Tre apvointment was made as =2arly as in
.+ &

th2 yesar 1982, Thers appzars to be no good ground for
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ppointmant ani that's why no one

tarfering with thz said
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marties. Accoriincly,

ther of the
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ro order as to costs.

Vice~Chairman



